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- INDIA JUDICIAL. EANMENT GF BIHAG
Government of Bihar

e-Court Fee

& Coit Foe Receipt No: ¢ ' BRECRO02C251000022323

Dateds Time F BiHAR 08-Oer-2025 01123 PM

Name of the ACC/ Registered User. . : - Bibar State Co-operative Bank, 5CB.

Location : i 'High Court Patna —in

Mame of Applicant | : NIRANJAN KR MEHTA

¢-Court Fee Amount 100 (One Hundred Rupees Only)
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VERIFICATION
1, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the

best of my knowledge and belicf, no part of it is false and nothing material hes been concealed there from. | further

| (&) there Is no case of conviction or pending case agpinst me other than those mentioned in ftems 3 and 4 above;
| th) L my spause, or my dependents do not have any asset or lisbility, other than those mentioned in items 5 and 6
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any item, either “Nil" or “Not applicable™, as the case may be, should be mentioned
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